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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ML.A. No. 142/2024

IN l o
ORIGINAL APPLICATION NO. 45812022 | \&7

IN THE MATTER OF:
SHESHAN TYAGI

............ APPLICANT(s)

VERSUS
STATE OF UTTAR PRADESH & OTHERS
........ RESPONDENT(s)

COMPLIANCE AFFIDAVIT ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE OF THE
ORDER DATED .18.12.2024 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL

I, Sanjeev Kumar Singh, aged about 38 years, S/o Shri Lal Sahab Singh,
posted as Member Secre@_ary, Uttar Pradesh Pollution Control Board, do

That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such I am competent

N s
br . : :
i - and authorized to swear this affidavit.

I

2. That I state that the contents of the affidavit have been drafted by

my counsel on my instructions and the contents of the same are

%



therefrom.

That at the oy
l € outset the Deponent tenders an unconditional sincere
apolo or th
pology for the delay that has occurred in the present matter That
the said d w 1 i i .
1d delay was neither intentional nor deliberate. That the

Depo :
ponent deeply regrets any inconvenience that may have arisen

due to t
he same. However, the Deponent has taken appropriate
acti I
on to ensure necessary compliance with respect to the matter.
That the Deponent submits that all no such delays on the part of the

Deponent would be repeated again and respectfully prays this
Hon’ble Tribunal to accept the present apology.

That in the present matter, applicant has alleged complaint
regarding the installation and operation of DG sets by M.R.
Proview Realtech Pvt. Ltd. Developer of Officer’s City 2, Raj
Nagar Extension, Ghaziabad (herein referred to as “Project
Proponent”) in violation of the environmental norms causing

environmental pollution.

at the Hon’ble Tribunal vide judgment dated 29.07.2022 had
disposed of thesaid matter and directed as follows-

©eeeeeveenn . 3.0n view of the grievances made in the letter petition,
we consider it appropriate that a Committee of the concerned
authorities be asked to verify the factual position and take remedial
action on the basis thereof. We accordingly constitute Joint
Committee of State PCB and District Magistrate, Ghaziabad and

direct the same to verify the factual position, look into the

f
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grievances of the applicant and take remedial action in accordance
with law afier following due process.

4. Factual and action taken report may be furnished within two
months by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image
PDF, before the Ld. Registrar General, National Green Tribunal,

Principal Bench, New Delhi who may, if necessary, put up the
matter before this Bench for further directions.

3. The application is disposed of accordingly.............”

6. That the Hon’ble Tribunal further in the order dated 25.11.2024,

directed as follows:

13

cwvveewee. 3. Order shows that joint Committee was constituted
comprising UPPCB and District Magistrate, Ghaziabad and it was
required to verify factual position, take remedial action and submit
compliance report with Registrar General of the Tribunal within
two months.

4. However, till date, the said order dated 29.07.2022 has not been
complied with and no such report has been received by this
Tribunal though more than an year has passed. This conduct on
the part of authorities concerned cannot be appreciated and it
amounts to fragrant 3 violation and non-compliance of Tribunal’s
order, which is also an offence under Section 26 of National Green

Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°).

5. However, before proceeding further in the matter, we find it

appropriate to grant one more opportunity to concerned
authorities and direct the abovejoint Committee to submit the

report as directed by order dated 29.07.2022 within two weeks

i
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i ;
Jailing which Memb er Secretary, UPPCB and DistrictMagistrate,

b2

Ghaziabad shall appear in person on the next date.... ... .....

That in compliance of the aforementioned order, the Joint
Committee comprising of the officers of Uttar Pradesh Pollution
Control Board and Additional District Magistrate, Ghaziabad
visited the site in question on 16.12.2024. That Shri. Surya Kant
Sharma, Project Manager of M/s M.R. Proview RealtechPvt. Ltd.
was also present during the said inspection. That an inspection
report was prepared by the Joint Committee and was filed before
this Hon’ble Tribunal. That in the said inspection report the Joint
Committee recommended as under:

L Project must ensure installation of dual fuel kit (70% PNG
+30% HSD) or Retro Fitted Emission Control Device
(RECD) in compliance of direction No-76 issued by
Commission for Air Quality Management in NCR and
Adjoining Areas regarding regulation of DG sets.

Project proponent should obtain consent to operate from
UPPCB under the Water (Prevention Control of Pollution)
Act. 1974 and Air (Prevention Control of Pollution) Act.

1981. |
III.  Environmental Compensation (EC) should be imposed

against project proponent for non-compliance of direction
No-76 dated 29.09.2023 as per "Standard Schedule for
Environmental Compensation (EC) Charges in Closure
Directions issued by the Commission"

A Copy of the Inspection report has been attached herewith as
ANNEXURE A-1.
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That the Hon’ble Tribunal vide order dated 18.12.2024 directed as
follows:

“wennd. Show cause notices be issued to the Member Secretary,
State PCB and District Magistrate, Ghaziabad requiring them to
file report showing action taken by them in compliance of order
dated 29.07.2022 and also to show cause as to why appropriafe
action for non-compliance be not taken against them.

6. Compliance reports and replies to the show cause notices may
be filed at least one week before the date of hearing hereby fixed.

7. List on 06.02.2025 for further consideration...........

That in compliance of the aforementioned order, the Regional
Officer, U.P. Pollution Control Board issued a letter dated
16.12.2024 to the Project Proponent for the installation of dual fuel
kit (70% PNG +30% HSD) or Retro Fitted Emission Control
Device (RECD) as per the Direction No. 76 dated 29.09.2023
issued by the Commission for Air Quality Management in National
Capital Region and Adjoining Areas.

A Copy of the letter dated 16.12.2024 has been attached herewith
as ANNEXURE A-2.

Copy of the Direction No. 76 dated 29.09.2023 has been

)| attached herewith as ANNEXURE A-3.

That with respect to the non-compliance with the recommendations
of the Joint Committee and the directions issued by the Regional
Officer, U.P. Pollution Control Board in the letter dated
16.12.2024, the U.P. Pollution Control Board issued a Show Cause
Notice dated 29.01.2025 to the Project Proponent. That in the said

notice, an environmental compensation of Rs. 65,70,000/- (Rupees

h
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Sixty-Five Lakhs Seventy Thousand Only) was proposed to be

imposed upon the Project Proponent. The calculation of the said

environmental compensation is as follows:

L.

II.

VIOLATION PERIOD:

(@) The violation with respect of the DG Sets in the present
matter persisted for 137 days (from 01.01.2024 to
13.10.2024).

(b) That additionally, the violation during the GRAP period
was for 41 days (from 14.10.2024 to 28.12.2024).

BASIS OF CALCULATION:

(a) That as per the Order dated 01.01.2025 issued by the
Commission for Air Quality Management in the National
Capital Region and Adjoining Areas, the penalty for the
violations of DG Set regulations is Rs. 15,000/- per day
for each DG Set with a capacity exceeding 125 KW but
less than 800 KW.

(b) That the formula prescribed for calculating environmental
compensation (EC) is as follows:

Total EC per DG Set= Rate per Day*N (No. of Days of
Violation) '

(c) That with respect to the GRAP period, the relevant
portion of the said Order dated 01.01.2025 has been
reproduced herein for ready reference:

“.....B. For violations observed during the periods of
restrictions imposed under GRAP, the rates for EC shall
be doubled, (except for cases under 'C' below)....”

i
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1. TOTAL
CALCULAT]()
N OF EN
COMPENSATION VIRONMENTAL

Tha.t on the basis of the aforementioned order, the total

cnvironmenta| COmpensation for the period 01.01.2024 to

28.12.2024 has been calculated as under:

EC= N* (30,000) + N* (60,000)
=137* 30,000 + 41* 60,000
= Rs. 65,70,000/-

A Copy of the show cause notice dt. 29.01.2025 has been
attached herewith as ANNEXURE A-4.

A Copy of the order dated 01.01.2025 has been attached

herewith as ANNEXURE A-5.

11.  That in response to the aforementioned show cause notice dt.
29.01.2025. the Project Proponent submitted a reply vide letter
~dated 25.02.2025, stating that dual fuel kits have been installed on
both DG sets (500 kVA & 250 kVA) at the said site in
question.That a purchase order dated 09.01.2025 and an installation
certificate dated 24.02.2025 were attached with the said letter,

confirming that the kits were installed.
A Copy of the letter dated 25.02.2025 has been attached herewith

as ANNEXURE A-6.

Subsequently, a site inspection of the said site in question was

conducted by the UPPCB on 27.02.2025, in the presence of Mr.

Suryakant Sharma (Manager).
The observations of the said inspection are as under:

e It was observed that the project has a total of two DG sets
with capacities of 500 kVA and 250 kVA, respectively.

%
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e A dual fuel kit (70% PNG + 30% Diesel) has already been
installed on both DG sets as per regulatory norms,

* As per oflfice records, the project entity has applied online
for consent to operate under the Water and Air Acts on
27.02.2025, and the application is currently under
consideration,

Conclusion & Recommendations as per the said site

inspection are as under:

* Considering the above facts and the project's reply dated
25.02.2025, it is recommended that:

* The environmental compensation of Rs. 65,70,000/-
imposed for the default period mentioned in the show cause
notice be upheld.

e The show cause notice dated 29.01.2025 be disposed of
accordingly.

A Copy of the inspection report dated 27.02.2025 has been
annexed herewith as ANNEXURE A-7.

Furthermore, the Chief Environmental Officer, Circle-1, Uttar
Pradesh Pollution Control Board, Lucknow has written a letter dt.
28.02.2025 to the Project Proponent. That vide the said letter the
environmental compensation of Rs. 65,70,000/- (Sixty-Five Lakh
Seventy Thousand Rupees Only) was confirmed against the Project
Proponent.That project proponent was directed to deposit the
amount within one week.

A Copy of the letter dated 28.02.2025 has been annexed herewith
as ANNEXURE A-8.

i
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16.
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That in light of the above, the Deponent has ensured necessary

compliance in strict adherence to the dircctions issued by the

Hon'ble Tribunal.

Hence the present affidavit is being submitted for the kind perusal
of this Hon’ble Tribunal. It is prayed that the same be taken on
record.

That I state that everything stated above has been stated by me in
my official capacity on and derived from the official records and I

state that nothing material has been concealed therefrom.

DEPONENT

VERIFICATION

Verified at o/ 1\, on this (hday of March, 2025, that the

contents of the above affidavit from paragraphs 1 to 17 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

DEPONENT
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ANNEXURE A-1

Inspection report in compliance of order dated 25.11.2024 issued by
Hon’ble National Green Tribunal in Original Application No.
458/2022 Sheshan Tyagi Versus State of Uttar Pradesh with Original
Application No. 460/2022 Gaurav Soni Versus State of Uttar Pradesh.

Hon’ble National Green Tribunal in Original Application No. 458/2022
Sheshan Tyagi Versus State of Uttar Pradesh & Original Application No. 460/2022
Gaurav Soni Versus State of Uttar Pradesh has passed following order dated

25.11.2024:-

"

....3. Order shows that joint Committee was constituted comprising UPPCB and
District Magistrate, Ghaziabad and it was required to verify factual position, take remedial
action and submit compliance report with Registrar General of the Tribunal within two months.

4. However, till date, the said order dated 29.07.2022 has not been complied with and
no such report has been received by this Tribunal though more than an year has passed. This
conduct on the part of authorities concerned cannot be appreciated and it amounts to fragrant

5. However, before proceeding further in the matter, we find it appropriate to grant
one more opportunity to concerned authorities and direct the above joint Committee to submit
the report as directed by order dated 29.07.2022 within two weeks failing which Member

Secretary, UPPCB and District Magistrate, Ghaziabad shall appear in person on the next

Action Taken:
In compliance of above order the joint committee comprising following officers

visited the site in question on dated 16.12.2024 in presence of Shri Surya Kant
Sharma, Project Manager of M/s M.R. Proview Realtech Pvt. Ltd., (Officer City-
2), Rajnagar Extension, Ghaziabad:- AT E%TED

|/
_ oy - . . . . d/e ,S"‘&fma)
1-- Additional District Magistrate (City), Ghaziabad R:; ‘!j? 36/G8

NOTARY 90‘3‘ i"
2- Shri Vipul Kumar, AEE, UPPCB, Ghaziabad. Ghazlavad (U7

3- Shri Anshul Sharma, AEE, UPPCB, Ghaziabad.

1 7 DEC 2024
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Observations:-

There are total two DG sets having capacity 500 KVA and 250 KVA
respectively for uninterrupted power supply in case of power failure.
Both DG sets are equipped with acoustic enclosure with stack height of 08
meters above roof top of building, which is adequate as per norms
specified by CPCB. Copy of same is annexed as Annexure-I.

As per unit representative both dg sets have to be converted into dual fuel
(70% PNG + 30% HSD) but at the time of inspection no evidence/work
order is provided by representative of M/s M.R. Proview Realtech Pvt. Ltd.,
(Officer City-2), Rajnagar Extension, Ghaziabad.

As per direction No-76 issued by Commission for Air Quality
Management in NCR and Adjoining Areas regarding regulation of DG sets,
both DG sets should be converted into dual fuel (70% PNG + 30% HSD) or
Retro Fitted Emission Control Device (RECD) should be installed. Copy of
same is annexed as Annexure-il. .

Photographs taken during inspection is as follows:-

1 7 DEC 2024
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Recommendation:

1. Project must ensure installation of dual fuel kit (70% PNG + 30% HSD) or
Retro Fitted Emission Control Device (RECD) in compliance of direction No-
76 issued by Commission for Air Quality Management in NCR and
Adjoining Areas regarding regulation of DG sets.

2. Project proponent should obtain consent to operate from UPPCB under
the Water (Prevention Control of Pollution) Act. 1974 and Air (Prevention
Control of Pollution) Act. 1981.

3. Environmental Compensation (EC) should be imposed against project
proponent for non-compliance of direction No-76 as per “Standard
Schedule for Environmental Compensation (EC) Charges in Closure

Directions issued by the Commission”

The above report is being submitted for kind consideration of Hon’ble Tribunal.

1- | Additional District Magistrate (City), |

Ghaziabad. ‘ \)/ ‘

2- Shri  Vipul Kumar, AEE, UPPCB, ‘ ‘
Ghaziabad. W/’“L

3- | Shri Anshul 1 EE, UPPCB, | !
Ghaziabad. AT E;%argﬁ W/

(Sandez{a) arma)
Reg. Mx/[113€/58
MOTARY PUBLIC
Chaziavad (U.P.)
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MOTARY PUSLIC
Chuziavud (U.P.)

Central Board for the Prevention_
And A

Control of Water Pollution
‘Skylark’ Building 60, Nehru Place, New Delhi

i 7 DEC 2024
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PREFACE

There is a need for evolving emission standards specifically for small boiiers. incinerators
and diesel generator sets, because these are after located near residential areas, and in
industrial areas of metropolition cities. The standards proposed in the following pages

meet this need. The standards are intended to be reviewed in June, 1989, based on the
resuits obtained till then.

As prescribed in the Section 17(1){g) of the Air (Prevention And Control Of Pollution) Act,
1981, the standards are to be laid down by the State Pollution Control Boards. The State
Boards may adopt standards that are more stringent than those given herein depending
upon the location of the industries, specially ifitisin a protected area for instance in the
Agra-Mathura trapezium. The State Boards would not. however. relax the standards.

Comments are-solicited on the suggested standards.

Cobeal_

PARITOSH C. TYAGI
Chairman

1 7 DEC 202

(Sandepp/Sharma)
Reg. Wy 113€/58
MOTARY FUBLIC
Chuc.aeady (U.R)

(U;'ogU‘sgAuaqoda'MAmm) aHdD @nua) SIANA
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BOILER EMISSIONS

At present the emission standards covering boilers are given under “Thermal Power” In
Emission Regulations, Part-I. These are for particulate matter and are as follows:

BOILER SIZE ‘ Less than 200 MW
PROTECTED AREA . 150 mg/Nms
OTHER ABEA

Old {Before 1979) 600 mg/Nms

New {After 1979) 350 ma/Nmé

This means that this standard is applicable for boilers of sizes down to the package-type. It also
implies that emission control is through the use of the electrostatic precipitator. Both of these
need to be clarified.

The control of gaseous emissions from boilers is through the stack height given by H (0103
where Qis the emission of sulphur dioxide inkg/hr. A requirement of 30 metersis for industnes
in the Schedule. This is probably too tall for the small boilers.

There appears to be a need for correcting the situation, in view of the clarifications scught from
the state boards, from industry and also from botler manufacturers

113€/58
MOTARY PUSLIC
Chaziavad (U.P)

17 DEC 204
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THE FOLLOWING IS THEREFORE ADOPTED :

Boilers are classified according to their steam generation capacity. The relation between the
boiler and the industry size is given below :

Category Steam Generation Capacity Size Of Industry
| ' Less than 2 ton/hr Very small manufacturers
i 2 to 15 ton/hr Package boiler range for

small scate industiries.

i More than 15 ton/hr Site-erected bollaer for
medium scale indusiries.

itis further adopted that category I boilers should have cyclones attached to them. The cost of a
2 ton/hr boiler and accessories is about 5 lakhs while the cyclone cost would be around Hs.
50.000/-. Category !l boilers should have multiclones. The 10 ton/hr boiler cost with

accessories is about 50 lakhs while the multiclone cost is Bs. 1 5 lakhs. Category tli boiters
should have bag filters.

A 15 ton/hr boiler with accessories costs between 75 lakhs and 1.1 crore while the bag filter
costis about 12 lakhs. A boiler of 35 ton/hr with accessories costs 1.4 10 2.2 crores while the
bag filter costisabout 25 lakhs. Thevariationin the costof the boiler is dependentor thetype of
steam required. The cost of the control eqguipment works out to 10% or less of the cost of the
boiler with accessornes, in each category.

The corresponding emissions for categories |, It and Il are 1800 mg/Nme, 1200 mg/Nme gno
160 mg/Nm:respectively.

THE PROPOSAL CAN BE SUMMARISED AS FOLLOWS :

Capacity Of Boiler Control Device Coai Consumption Required Particulate
| Emission”
Less than 2 ton/hr Cyclones 8.5 MT/day 16 00 mg/ N
210 15ton/hr Multictones 8.5 10 64 MT/day 1200 mg/RMm:
More than 15ton/hr  Bag filters More than 64 MT/day 150 rag/ Mims

*All emigsions normalizad to 12 parcent cerbon dioxide.

This requirement is applicable for boilers using any type of solid fuel For liguid fuels such as
furnace oil or LSHS., the controlwould be through the stack height covered under 4.0, Fluichzad
bed fired boilers would be fitted with bag filters or electrostatic precipitators incinerato:s sha’
be fitted with multiclones.

arma)
Qeg. MY 113€/98
MOTARY PUSLIC
Chaziavad (J.2)

17 DEC 2024
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ASSUMPTIONS

The suiphur dioxide emittea from the stacks would be proportional to the coal consumption.
The following assumptions have been made:

1. 1 MW of electricity generation is equivalent to 7.0 ton/hr of steam generation

it. 1 MW of electricity generation reauires 30 MT of coal per day.

These figures have been obtained from Thermal Power Stations using pulverized coal as fuel
Assuming that 1 ton/hr of steam generation requires 5.0 MT of coal per day, the figure taken
from pulverized fuel-fired thermal power stations appears to be conservative by approximately
16% This is as expected—pulverized coal would be a more efficient source of energy than

lumps.
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4.2

4.3

4.4

4.5

141

STACK HEIGHT

The coal requirement for the steam generating boiler 1s more conservative, as indicated above,
than for thermal power plantboilers. The stack heights arecorrespondingly lower. 115 expecied
that the temperature of the exit gases gives an additional plume rise and. therefore. an increase
in the effective stack height. These two opposing effects are likely 1o balance out. The stack
height calculated for coal-fired boilers is given below, using the formula arrived from using the
Gaussian Plume Model and published in Emission Regulation Parts | and Il. namely:

H={1 4Qg);~» where H is the physical height of the stack and Qg is the emission of sulphur
dioxide in kg/br. ’

Steam Generation Capacity Coal Consumed Stack Height

Less than 2 ton/hr 8.5 MT/day 2 & 1/2 times the neighbour-
ing building height or 9
meters {(which ever 1s more}

More than 2 ton/hrto 5 8.5 MT/day to21 MT/day 12 m
ton/hr
More than 5 ton/hrto 10 21 MT/day to 42 MT/day 15m
ton/hr
More than 10 ton/hr 472 MT /day to 64 MT/day 18m
More than 15 ton/hr to 20 64 MT/day to 104 MT/day 21 m
ton/hr
More than 20 ton/hrto 25 104 MT/day to 105 MT/day 24 m
ton/hr
More than 25 ton/hr to 30 106 MT/day to 126 MT/day 27 m
ton/hr
More than 30 ton/hr More than 126 MT/day 30 m

{whichever is more)
or usingformula
Hz=14{Q)>

For industrial.furnace and kiln applications. thatis for devices other than boilers forsteam and

power generation, the critena for selection of equipment would be based on coal usage

This would be as given in 2.2 above. The stack height shall follow the norms given in 4.1

The‘se specifications apply to existing as well as new industries. Existing industries will have ¢

carry out necessary modifications to their plants to accommodate new chimneys and control
equipment.

Theindustries which install facilities for removal of particulates or gaseous emissions to adhere
tothe limits prescribed, thenthe stackheight H. can berelaxedto H=(Q)g:e» where Qg=amount of
gaseous emissions (para 4.0) in kg/hr. In case of particulates, when controlled to the limits
specified in 2.2, then stack height can be relaxed to H=74(Q)pe». where Qp is the particulate
emission in tonnes/hr.

Minimum height of stack in all cases shall be 9.0 M {30 ft) or as calculated by the relevani

formula, whichever 1s more.

o CXT AT
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DIESEL GENERATOR SETS

The minimum height of stackto be provided witheach generator setcan beworked out by using
the following formula :—

H=h+0.2 KVA

H=Total height of stack in meter

h=height of the building in meters where the generator set is installed.

KVA=Total generator capacity of the set in KVA

Based on the above formula the minimum stack height to be provided with different range of
generator sets may be categorised as follows .

For Generator Sets Total Haeight Of Stack In Meter
50 KVA H{. of the building + 1.5 meter
50-100 Ht. of the building + 2 0 meter
100-150 KVA Ht. of the building + 2.5 meter
160-200 KVA Ht. of the building + 3.0 meter
200-250 KVA Ht. of the building + 3.5 meter
250-300 KVA Ht. of the building + 3.5 meter

Similarly for higher KVA ratings a stack height can be worked out using the above formuls.

The stack height for generators was onginally evolved for those to be used in the metropoliian area of
Delhi: The objective was to avoid the problem of road side discharge trom stacks and build-up ot
potlutants in the ambient air. However, due to shortage of power, factories have insiatied diesel-based
power generating {DG) sets. Many of the factories are away from metropolitan or urban areas where
standards covered in 5.1 would appear stringent. Itis also expected thata DG setis a stand-by used only
during power breakdowns. For both these reasons. the relaxation inthe height of the stack from ground
level is made to twoand a half times the building height. This building may be either the one :n which the
DG set is housed or a building. with people working. within the premises of the factory. This 15 3is0
apphcabhe for ail-fired furnace. engines and equivalent

The State Pollution Control Board would decide if the plant i1s sufficiently removad fraor urban
residential or commerecial areas so that this refaxation from 5.1 is applicable.

It 15 evident that the stack requirement foir coal-fired boilers 1s more than that required for DG sets. This

s necessary because ambient values for sulphur dioxide and nitrogen oxides indicate sticter {or

sulphur dioxide.

ATTESTED
/

(Sand@gfy Sharma)

Qeg. Jip. 113€/5€

HOTARY PUSLIC
Chaziavaa (U.7)

T 7 DEC 2024
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MONITORING REQUIREMENTS FOR LARGE INDUSTRIES

Several large industries are being cleared by the Environmental Appraisal Committee of the
different states. These industries include Petrochemicals, Steel plants. Cementplants, etc. The
Emissions Regulations Part Il published by the Central Board deals with the monitoring
requirements for these industries. Hewever, one item which has been over-looked in the past, in
the regulations, is the requirement for continuous monitoring of poliutants emitted from the
stacks of these large industrial units. There is a greater requirement for the larger industries te
control the emissions because of the larger emissions rate. Indusines beyond a ceriain
capacity, shall install continuous monitoring equipment with plotter /integrator for ihe
pollutants given below. The location and type of equipment is given along with the plant
capacity under the various industrial heads.

Plant Cepacity Location Type of honitor
I. Cement More than 300.000 Kiln Stack Opacity Monitor with

TPA recorger
2. Thermal Power More than 200 MW  Boiler Stack ~do-—
3. Nitric Acid More than 160 TPD  Spent gas stack NOx Moniior
4. Sulphuric Acid More than 100 TPD  Converter stack SO:2 Moniter
5. Primary Aluminium All Pot Gas stack Fluorides
6. Oil Refinery 3000 TPD Crude Distillation Stack, Sulphur Dioxide

Catalytic Cracker and
Sulphur Recovery

These regulations would be apphicable for industries which have applied for industrial licence
and also in those cases where state board thinks appropriate.

(Sande

Reg.
NOTARY PUSLIC
Chaziapad (U.7.)

17 DEC 2024
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LIST OF PUBLICATIONS
CONTROL OF URBAN POLLUTION SERIES

Union Territory of Delhi (Detailed) : CUPS/2/1978-79 Rs. 80/-

Union Territory of Delhi (Abridged) : CUPS/1/1878-79. Rs. 40/-

Industrial Survey Union Territory of Dethi : CUPS/3/1978-79 Rs. 40/-

Wastewater Collection, Treatment & Disposal in Class-I Cities :

CUPS/4/1978-79 Rs. 100/

Status of Water Supply and Wastewater Collection, Treatment & Disposal in

Class-1l Towns of India : CUPS/6/1979-80 Rs. 100/-

inventory & Assessment of Pollution Emission in and Around Agra-Mathura

Region (Abridged) : CUPS/7/1981-82. Rs. 50/-

Status of water Pollution in & around Dethi : CUPS/5/1978-79 uspe

Union Territory of Pondicherry : CUPS/9/1983-84.

Vehicular Air Pollution in Delhi-A Preliminary Study 1982-83:

CUPS/10/1982-83. Rs 40/-

Assimilation Capacity of Point Pollution Load. The River Yamuna, UT. of Delhi:

CUPS/12/1982-83. Rs 40/-

A Method to Determination of Minimal Stack Height : CUPS/13/1984-85. Rs. 20/-

Trade Effluent Monitoring in Chandigarh & Pawanoo : CUPS/11/1982-83 Rs. 50/-

Air Pollution Control Areas U.T. Delhi (Part 1) : CUPS/14/85-86 Rs. 50/-
PROGRAMME OBJECTIVE SERIES

Episodal Pollution : A case Study Union Territory of Goa : PROBES/5/1 979-80. Rs. 15/-

Proceedings of the Workshop on Biological indicators and Indices on

Environmental Pollution : PROBES/6/1980-81. Rs. 65/~

Ocean Outfall for Pondicherry Papers Ltd., A case study Union Territory of

Pondicherry : PROBES/7/1982-83. Rs. 30/-

initia} Environmental Evaluation— Qi Drilling and Gropu Gathering Stations

PROBES/8/1881-82.

Simple Guide Code of Practice for Better House Keeping and Pollution Control in

Eiectroplating Industry (English/Hindi) PROBES/9/1981-82. Rs. 6/-

Water Pollution Control— An Overview : PROBES/11/1982-83. *

Report on Caustic Soda Units : Hindustan Heavy Chemicals : West Bengal

PROBES712/1982-83. Rs. 20/-

Status of Environmental Pollution : Kesoram Rayon, West Bengal :

PROBES/13/1982-83. Rs. 25/-

Performance Study of Wastewater Treatment Plant of Ganesh Floor Mills

PROBES/15/1982-83. (Not for sale)

Environmental Status : Barapani Lake. Meghalaya: PROBES/17/1883-84. Rs. 60/-

Episodal Pollution Caused by a Barrier Accross Ellor Branch of Periyar -

PROBES/14/1982-83. Rs. 50/-

Assessment of Generation and Control of Water Poliution in J.K. Rayon industry.

Kanpur : PROBES/18/1982-83. Rs. 15/-

Pollution Control in Man-Made Fibre Industry with special reference to zinc at

Harihar Poly-Fibre, Karnataka, A Case Study : PROBES/18/1983-84. Rs. 15/~

Performance Study of Wastewater Treatment Plant at Mother Dairy .

PROBES/16/1982- e Rs. 2b/-

Proceedings of {re-Nauppat Morkshop on Marine Outfalls (ApLiF2: ; 3

Panaji. Goa) : =} )20 83-84. E ) %, Rs. H0/-

Dust Pollution from Sfiine Crushers (Sohna Tourist Camp.) ﬁ"qrggp_r \

Haryana PROBSFS;? LI Al | Rs. 2
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Performance Study of Vanaspati Wastewater Treatment Plant at M/s. Shriram
foods and Fertilizers Industries PROBES/22/1983-84.

State of Progress of the Project “Operation Pollution Control in Damodar River”

As onMarch 31, 1984 : PROBES/23/1984-85.

Characteristics and Treatment of Waste Water from on Electric 8lub
- PROBES/24/1983-84.

Manufacturing Unit

Control of Air Pollution from Coal Fired reverberatory Furnace
PROBES/25/1984-85.
Brochure on effulent: treatment plant Built in Karanataka States. Asin 1984 :

. 'PROBES/26/19865.
Zonal Committee Report on Assessment of Poliution Control Measures in Chlor-

Alkali Industries (Mercury Cell), PROBES/27/1985.

National inventory of Water Polluting Industries and effulent treatment Plant

Status : PROBES/28/1984-85.

As assessment of Mercury Pollution Problem at Kothari Industriés Ltd. Madras—

A Care Study PROBES/29/1985.

Performance Study of ION — Exchange Regin Treatment System for Mercury

Removal from Wastewater at Gujarat Alkalies Chemicals Ltd. Baroda Gujarat —
PROBES/30/1985-86.
A study in the Environmental Damage due to Lethal Chemical Catastrophe in
Bhopal — PROBES/31/1985

Report identification of Import components of waste Treatment Technology and

Know how : PROBES/32/1984-85.

Environmental Evaluation of Oil Drilling and Collection System — A Fellow-up/A

Pursuit : PROBES/33/85

Ground Water Quality in Union Tgritory of Delhi {(Abridged)

COMPREHENSIVE INDUSTRY DOCUMENT SERIES

Comprehensive Industry Document Man Made Fibre Industry :
COINDS/1/1979-80.

COINDS/7/1980-81.

~k Comperhensive industry Document Sugar Industry COINDS/8/1980-81
© Minimal National Standards Sugar Industry : COINDS/9/1980-81.

Comprehensive Industry Document Fermentation (Moltries. Breveries and
Distilleries) Industry Series : COINDS/10/1981-82.

Minimal National Docurnert Fermentation (Molteries, Breveries and Distilleries)

~Industry Series : COINDS/11,1381-82 -

Emission Regulations (July 1984) Part | -
Emission Regulations (July 1985-86) Part it : COINDS/18/1984-85.

COINDS/17/71983-84.

-~

. PROBES/34/85

© - Mimimal National Standards Man Made Fibre Industry : COINDS/2/1979-80.
. Comprehensive Industry Document Oil Refineries : COINDS/3/1981-82
CMinimal National Standards . Oil Refineries : COINDS/4/1981-82.

“ . Comprehensive Industry Document, Chior-Alkali {Abridged) Industry :

~ .COINDS/5/19783-80.
" “Minimal National Standards Caustic Soda Industry COINDS/6/1979-80
~.Comprehensive Industry Document Khandsari (Sugar) Industry :

Minimel National Standards Pesticide Manufacturing and Formulauing Industry
COINDS/715/1985-86.

Minimal National Standards Straight Phosphatic Fertilizer Industry

COINDS/19/1984-86.
Part il : COINDS/20/1984-85.
Minimal National Standard : Thermal Power Plant : COINDS/21/1986.

Emission Regulation

Comprehensive Industry Document : Small Pulp & Payer Industry

Minimal National Standards : Small Pulp & Payer Industry

ASSESSMENT & DEVELOPMENT STUDY OF RIVER BA

Unmion Territory of
ADSORBS/ 1/ A7

1

1 DEC 2024 S

Rs. 30/-

Rs 10/-

Rs. 20/-

Rs. 25/-

usp
(NFS)
Rs. 65/-
Rs 40/-

Rs. 100/~

Rs. 40 /-

Rs. 100/

Rs. 40 /-

Rs. 50/~
Rs. 40/ -

Rs 40/-
Rs. 40/-
Rs. 50/-

Rs. 100/ -

Rs. 20/~
“Rs. 40/

H

Rs. 40/-

Rs. 50/-
Rs. 50/-
Rs. 26/-
Rs. 30/~
Rs. 25/-

L SERIES

Rs. 40 /-
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Yamuna Sub-Basin : ADSORBS/2/1978-79.

Scheme for Zoning and Classification of indian Rivers Estuaries and Coastal

Waters (Pt. One : Sweet Water) : ADSORBS/3/1978-79.

Comprehensive Pollution Survey and Studies of Ganga River Basin in West

Bengal : ADSORBS/4/1980-81.

Union Territory of Goa. Daman and Diu (Dist. Goa) Abridged

ADSORBS/65/1982-83.

Stream Water Quality in Major Rivers (Gujarat State) During Biennium 1979-80

Survey : ADSORBS/6/1982-83.

Ganga Basin Report (Part Il-Entire Ganga Basin) : ADSORBS/7/1982-83.
fonic Balance of Water Quality at Utterakhand Ganga forming tributaries

ADSORBS/9/1982-83.

Water Pollution from Mass-Bathing A Case Studies in Ganga .

ADSORBS/8/1983-84.

Basin Sub-Basin Inventory of Water Pollution : The Brahmaputra Basin Part-} -

The Dilli-Disang Sub-Basin : ADSORBS/11/1983-84.

Water Quality Monitoring : An Indian Experience : ADSORBS/12/1984-85.
Quality and Trend of River Yamuna 1977-82 Assessment and Development

Study of River Basin; ADSORBS/10/1982-83.

River Basins Atlas : ADSORBS/13/1984-85.

Dry Study of Damoder River Basin : ADSORBS/14/1985.
Subamarkha Dry Study : ADSORBS/15/19865.

COASTAL POLLUTION CONTROL SERIES

Use Classification of Indian Coast and Conflicts Part-l . Tamil Nadu Coast

COPOCS/1/1982-83.

Use Classification of India Costand Conflicts Part-ll, Kanya Kumari to Goa -

COPOCS/2/1984-85.

Use Classification of Indian Coast and Conflicts Part {l1-North East Coast -

COPOCS/3/1985-86.

RESOURCE RECYCLING SERIES,

Recycling of Sewage and Industral Efeluent on Land — Monitoring and

survillance Report RERES/1/1985-86.

LABORATORY ANALYTICAL TECHNIQUES SERIES

Measurements of Mercury by Cold Vapour Atomic Absorption Technique

LATS/1/1985-86.

Limdane Analysis by.Gas Chromatograph Technique : LATS/2/1985-86.
APAC-MIBK/NITRIC Acid Extraction System for the Determination of Dissolved
Metals in Saline Waters Using Atomic Absorption Spectrophotometer :

LATS/3/1986-86

CENTRAL BOARD FOR THE PREVENTION
CONTROL OF WATER POLLUTION

AND

5TH & 6th Floors, Skylark Building

60, Nehru Place, New Delhi-110 019

Reg. M ‘
NOTARY PUSLIC
Chaziavad (U.2)

17 DEC 20%

Rs. 100/-
Rs. 40/-
Rs. 200/-
Rs 50/-

Rs. 50/-
Rs. 500/~

Rs. 50/-
Rs. 100/-

Rs. 25/-
Rs. 20/-

Rs. 50/-
Rs. 5H0/-
/P
J/sp

Rs. 50/-

'u/sP

Rs. 50/-

Rs. 25/-
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Direction No. 76

COMMISSION FOR AIR QUALTTY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS
17th Floor, Jawahar Vyapar Bhawan (STC Building)
Tolstoy Marg, New Delhi-110001

F. No. A-11018/01/ 2021-CAQM[I5%22- /233 ] Dated: 29.09.2023

Subject: Directions under Section 12 of the Commission for Air
Quality Management in National Capital Region and
Adjoining Areas Act, 2021 - Review of regulations for use of
DG sets in NCR.

WHEREAS, Ministry of Environment, Forest and Climate Change,
Government of India, in exercise of the powers conferred under Section 3
of the Commission for Air Quality Management in National Capital Region
and Adjoining Areas Act 2021, has constituted the Commission for Air
Quality Management in National Capital Region and Adjoining Areas

(hereinafter referred to as the Commission);

WHEREAS, under Section 12 (1) of the Act, the Commission is vested
with powers to take all such measures, issue directions, etc., as it deems
necessary or expedient for the purpose of protecting and improving the

quality of the air in the National Capital Region and Adjoining Areas;

WHEREAS, Section 12 (2) (ix) of the Act empowers the Commission
to issue directions in writing to any person, officer, or any authority and
such person, officer or authority shall be bound to comply with such

directions;

WHEREAS, Section 12(2)(iv) of the Act empowers the Commission to

lay down parameters for discharge of emissions from various sources

whatsoever that have implications on the air quality in the region;
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WHEREAS, Section 12(2)(v) of the Act also empowers the Commission
to impose restrictions and regulate operations or processes that have

implications on air quality in the region;

WHEREAS, the Commission has repeatedly taken up the matter
relating to air pollution with the State governments of Haryana, Rajasthan,
Punjab, Uttar Pradesh and Government of NCT of Delhi and various
organizations concerned of the Central and State Governments/ GNCTD
and has issued various Directions, Advisories and Orders for effective

implementation of measures for abating air pollution in NCR, from time to

time;

WHEREAS, the Commission has observed and has been sensitizing
all stakeholders that, amongst others, large-scale unregulated use of Diesel
Generator (DG) sets is a major contributing factor for deterioration of air

quality in the region;

WHEREAS, in wake of generally prevailing adverse air quality in NCR
during the winter season, the Commission, through directions No. 54-57
dated 08.02.2022, followed by Direction No. 68 dated 14.09.2022 and its
related orders called for regulated use of DG Sets in the NCR, particularly
during the periods of restrictions under the GRAP, subject to adopting
emission control measures /devices/ systems such as retrofitted Emission
control devices (ECDs) and dual fuel mode (gas and diesel), amongst other

means of emission control;

WHEREAS, large number of DG sets operating in the region, even
during the periods other than restrictions under the GRAP, cause heavy air
pollution and are a matter of concern and thus, with a view to regulating
the use of DG Sets even for such periods, the Commission issued Direction

No. 71 for expeditious conversion of DG Sets to dual fuel mode, in areas

where gas infrastructure and supply is available;

TED

athus matter, in line with various directions issued by it; ¢
13¢/5¢t
UBLIC *

Grawns 07)  Zgnf 17 0EC
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WHEREAS, the Commission revisited / reviewed some provisions of
the extant directions on the regulated use of DG sets and issued a revised
Direction No. 73 dated 02.06.2023, to be applicable across all sectors in
the NCR including Industrial, Commercial, Residential and Office

establishments etc., as well as permitting more time to implement the
schedule w.e.f. 01.10.2023.

WHEREAS, preparatory actions were initiated by various
stakeholders towards emission control from DG sets through retro-fitted
ECDs and / or dual fuel systems, a humber of representations were still
being made to the Commission, including deliberations / meetings with
various stakeholders in this context, wherein the following were
highlighted:

i. Issues related to availability of certified RECDs and agencies for all

capacity ranges and vintages of DG sets.

ii. Issues related to availability / delays in PNG infrastructure and
supply, purely for DG sets.

iii. Techno-commercial issues, logistics and time involved for fitment of
RECDs / conversion to dual fuel mode.

iv. Issues related to availability of DG sets to the latest standards as in
MoEFCC notification No. GSR 804(E) dated 03.11.2022 (CPCB-1V).

v. No means for emission control in under 19 kKW capacity range of DG
sets (neither RECDs nor dual fuel mode are available / suited).

vi. Issues related to use of DG sets for emergency services.

Owing to the above, a number of stakeholders broadly requested for
the following:

(a) Extension of the deadline of 30.09.2023, as laid down in Direction
No. 73, by about 3 months.

(b) Stipulating a condition of ‘OR’ instead of ‘AND’ towards fitment
of RECDs and conversion to dual fuel system, for all categories of
DG sets above 19kW capacity.

(c) Permitting DG Sets of >800 kW capacity to be run uninterruptedly

for the durations of power supply failure, subject to compliance of

Chosianad (U2 1 7 DEC 202
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standards as in Direction No. 73 dated 02.06.2023, even during
restrictions under GRAP.

(d) Permitting such DG sets of < 125 kW capacity to be run for
emergency services, even during the restrictions under the GRAP,
where either certified ECDs are presently not available at all or
where gas infrastructure and supply is also not available to enable

running them in a dual fuel mode.

NOW, THEREFORE, in due consideration of the contentions and
submissions made by various stakeholders, issues in ground level
implementation, availability of RECDs / dual fuel systems / new gensets
to CPCB -IV standards and various other techno-commercial
considerations put forth by them, the Commission, pursuant to a
comprehensive review and in supersession of all extant directions / orders
/ guidelines on the regulations for DG sets, now directs for adoption of the
following Schedule for regulated operations of DG sets (only as a backup
against regular power supply failures) across all sectors in NCR including

Industrial, Commercial, Residential and Office establishments etc.:

S. Capacity Range of System to be Regulations for
No. DG sets adopted for use
control of
emissions
1. Power generating None No restrictions |
sets of all capacities | (Even during
running on LPG/ periods under
Natural Gas/ Bio- GRAP)
gas/Propane/Butane
2. Power generating None No restrictions.
sets of all capacities
up to 800 kW to (Even during |
standards as per periods under
MoEFCC notification GRAP)
No. GSR 804(E) ‘ ‘
dated 03.11.2022 |

17 DEC 2024
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(below 19 kW)

means of emission
control are available
in this category /
capacity range of
DG sets.

800 kW and above | Any emission | No restrictions :
control mechanism, | (Even during
strictly subject to | periods under
compliance of | GRAP)
emission standards
as indicated below. *

4. 125 kW to less than Dual fuel mode No restrictions
800 kW OR (Even during
Retro-fitted ECDs | periods under

through certified | GRAP)
vendors / agencies

5. 19 kW to less than Dual fuel mode No restrictions
125 kW (Even during
| periods under
GRAP) ‘
DG Sets not
working in a dual‘
fuel mode, only
owing to non- |
availability of gas
infrastructure and
supply, shall be
permitted only for
emergency services
as stipulated in this

direction.

6. Portable DG sets | Presently no specific | No restrictions

during the periods,
other than
restrictions under
GRAP. |

Not to be generally

permitted  during
periods of
restriction  under
GRAP. These shall,
however, be
permitted even
during periods |
under GRAP only
for emergency ‘
services as
stipulated in this
direction.
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*Standards for stack emissions for 800 kW and above capacity DG sets

S.No Parameter Emission Standards
1. PM (at 15% O3) 50 mg / Nm?3
1. NOx (at 15% O2) 650 mg / Nm3
iii. |CO (at 15% Og) 100 mg / Nm3
iv. Minimum DG Stack | 30 meters OR minimum 6 meters above
height the height of the building where DG set is
installed, whichever is higher.
For example, if the building height where
such DG set is installed is 20 meters,

" minimum stack height for DG set should
be 30 meters from ground level;

While, if the building height itself is 27
‘ meters, the minimum stack height for the

DG set should be 33 meters from the
ground level.

|

The regulated schedule for operation of DG sets issued vide Direction No.
73 dated 02.06.2023 comes to effect from 01.10.2023. The revised schedule
as above further eases out the means of implementation and addresses
practical difficulties and techno-commercial concerns of various
stakeholders and thus the revised schedule for regulation of DG sets would
be in force in the entire NCR w.e.f. 01.10.2023.

Notwithstanding the revised schedule as above, in the interest of not
disrupting emergency services and permitting sufficient time for adopting
the stipulated emission control mechanism in such existing DG Sets, the
Commission, hereby, as a one-time exception, permits DG Sets for all
capacity ranges (which have still not been equipped with emission control
devices / systems as per the above noted schedule), to be run only for

emergency services in the NCR as listed below, even under periods of

thereafter:

FIRE AT
Elevators / Escalators / Travelators etc. in vanjousij ¥

St
installations; Commercial entities / residential societies shall; .

however, ensure that operation of DG sets and supply =

Und ,

= t 7 DEC 2024
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therefrom is purely limited to operation of elevators /
escalators / travelators etc. and not for any other activities of
commercial entities / residential societies.

(ii) Medical Services (Hospital/Nursing Home/Health care
facilities) including units involved in manufacturing of life
saving medical equipment/devices, drugs and medicines.

(ilij Railway Services / Railway Stations.

(ivy  Metro Rail Corporation & MRTS Services, including trains and
stations.

(v) Airports and Inter-State Bus Terminals (ISBTs).

(vij Sewage Treatment Plants.

(vii) Water pumping Stations.

(viiij Projects related to national security, defence & of national
importance.
(ix) Telecommunications and IT/ data services.

It is further reiterated that appropriate emission control mechanism
shall be put in place on or before 31.12.2023, in respect of DG sets being
used in above listed emergency services, to avoid action under the relevant

provisions of laws / rules / regulations / directions etc., thereafter.

NCR State PCBs/ DPCC shall ensure compliance of above noted

directions and regularly monitor the field level implementation.

—
-
(Arvind Nautiyal)
Member- Secretary
To
The Chief Secretary, Government of NCT of Delhi
The Chief Secretary, Government of Haryana
The Chief Secretary, Government of Rajasthan
The Chief Secretary, Government of Uttar Pradesh

Copy to:

Chairman, DPCC

Chairman, HSPCB

Chairman, RSPCB

Chairman, UPPCB

Chairman, CPCB.

The Chairperson and all Members, CAQM.

cnpwOrE PO

$harma)
M. /113¢e/58
MOTA

Cheibe 02 { 7 DEC 202
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155 ANNEXURE A-3

Direction No. 76

COMMISSION FOR AIR QUALTTY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS
17th Floor, Jawahar Vyapar Bhawan (STC Building)
Tolstoy Marg, New Delhi-110001

F. No. A-11018/01/ 2021-CAQM/[5322- /333 | Dated: 20.09.2023

Subject: Directions under Section 12 of the Commission for Air
Quality Management in National Capital Region and
Adjoining Areas Act, 2021 - Review of regulations for use of
DG sets in NCR.

WHEREAS, Ministry of Environment, Forest and Climate Change,
Government of India, in exercise of the powers conferred under Section 3
of the Commission for Air Quality Management in National Capital Region
and Adjoining Areas Act 2021, has constituted the Commission for Air
Quality Management in National Capital Region and Adjoining Areas

(hereinafter referred to as the Commission);

WHEREAS, under Section 12 (1) of the Act, the Commission is vested
with powers to take all such measures, issue directions, etc., as it deems
necessary or expedient for the purpose of protecting and improving the

quality of the air in the National Capital Region and Adjoining Areas;

WHEREAS, Section 12 (2) (ix) of the Act empowers the Commission
to issue directions in writing to any person, officer, or any authority and
such person, officer or authority shall be bound to comply with such

directions;

WHEREAS, Section 12(2)(iv) of the Act empowers the Commission to-
lay down parameters for discharge of emissions from various sources

whatsoever that have implications on the air quality in the region;

v
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WHEREAS, Section 12(2)(v) of the Act also empowers the Commission
to impose restrictions and regulate operations or processes that have

implications on air quality in the region;

WHEREAS, the Commission has repeatedly taken up the matter
relating to air pollution with the State governments of Haryana, Rajasthan,
Punjab, Uttar Pradesh and Government of NCT of Delhi and various
organizations concerned of the Central and State Governments/, GNCTD
and has issued various Directions, Advisories and Orders for effective
implementation of measures for abating air pollution in NCR, from time to

time;

WHEREAS, the Commission has observed and has been sensitizing
all stakeholders that, amongst others, large-scale unregulated use of Diesel
Generator (DG) sets is a major contributing factor for deterioration of air

quality in the region;

WHEREAS, in wake of generally prevailing adverse air quality in NCR
during the winter season, the Commission, through directions No. 54-57
dated 08.02.2022, followed by Direction No. 68 dated 14.09.2022 and its
related orders called for regulated use of DG Sets in the NCR, particularly
during the periods of restrictions under the GRAP, subject to adopting
emission control measures /devices/ systems such as retrofitted Emission
control devices (ECDs) and dual fuel mode (gas and diesel), amongst other

means of emission control;

WHEREAS, large number of DG sets operating in the region, even
during the periods other than restrictions under the GRAP, cause heavy air
pollution and are a matter of concern and thus, with a view to regulating
the use of DG Sets even for such periods, the Commission issued Direction
No. 71 for expeditious conversion of DG Sets to dual fuel mode, in areas

where gas infrastructure and supply is available;

WHEREAS, the Commission from time to time reviewed the progress

and status in this matter, in line with various directions issued by it;

AN
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WHEREAS, the Commission revisited / reviewed some provisions of
the extant directions on the regulated use of DG sets and issued a revised
Direction No. 73 dated 02.06.2023, to be applicable across all sectors in
the NCR including Industrial, Commercial, Residential and Office

establishments etc., as well as permitting more time to implement the
schedule w.e.f. 01.10.2023.

WHEREAS, preparatory actions were initiated by various
stakeholders towards emission control from DG sets through retro-fitted
ECDs and / or dual fuel systems, a number of representations were still
being made to the Commission, including deliberations / meetings with
various stakeholders in this context, wherein the following were
highlighted:

i. Issues related to availability of certified RECDs and agencies for all

capacity ranges and vintages of DG sets.

ii. Issues related to availability / delays in PNG infrastructure and
supply, purely for DG sets.

iii. Techno-commercial issues, logistics and time involved for fitment of
RECDs / conversion to dual fuel mode.

iv. Issues related to availability of DG sets to the latest standards as in
MoEFCC notification No. GSR 804(E) dated 03.11.2022 (CPCB-1V).

v. No means for emission control in under 19 kW capacity range of DG
sets (neither RECDs nor dual fuel mode are available / suited).

vi. Issues related to use of DG sets for emergency services.

Owing to the above, a number of stakeholders broadly requested for
the following:

(a) Extension of the deadline of 30.09.2023, as laid down in Direction
No. 73, by about 3 months.

(b) Stipulating a condition of ‘OR’ instead of ‘AND’ towards fitment
of RECDs and conversion to dual fuel system, for all categories of
DG sets above 19kW capacity.

(c) Permitting DG Sets of >800 kW capacity to be run uninterruptedly

for the durations of power supply failure, subject to compliance of

~
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standards as in Direction No. 73 dated 02.06.2023, even during
restrictions under GRAP.

(d) Permitting such DG sets of < 125 kW capacity to be run for
emergency services, even during the restrictions under the GRAP,
where either certified ECDs are presently not available at all or
where gas infrastructure and supply is also not available to enable

running them in a dual fuel mode.

NOW, THEREFORE, in due consideration of the contentions and
submissions made by various stakeholders, issues in ground level
implementation, availability of RECDs / dual fuel systems / new gensets
to CPCB -IV standards and various other techno-commercial
considerations put forth by them, the Commission, pursuant to a
comprehensive review and in supersession of all extant directions / orders
/ guidelines on the regulations for DG sets, now directs for adoption of the
following Schedule for regulated operations of DG sets (only as a backup
against regular power supply failures) across all sectors in NCR including

Industrial, Commercial, Residential and Office establishments etc.:

S. Capacity Range of System to be Regulations for
No. DG sets adopted for use
| control of ‘
! emissions |
. | |
1. Power generating | None No restrictions
sets of all capacities (Even during |
running on LPG/ periods under
Natural Gas/ Bio- GRAP)
gas/Propane/Butane i
2. Power generating None | No restrictions.
sets of all capacities |
up to 800 kW to| (Even during
standards as per periods under
MoEFCC notification GRAP)

No. GSR 804(E) |
dated 03.11.2022

r

g}
e



159

800 kW and above | Any emission | No restrictions
control mechanism, (Even during
| strictly subject to periods under
compliance of | GRAP) i
emission standards
as indicated below. *
125 kW to less than Dual fuel mode No restrictions B
800 kW | OR (Even during |
Retro-fitted ECDs | periods under
through certified @ GRAP)

vendors / agencies

19 kW to less than
125 kW

Dual fuel mode

No restrictions

| (Even during |
periods under
GRAP) |
DG Sets not
working in a dual
fuel mode, only
owing to non- |

availability of gas
infrastructure and
supply, shall be
permitted only for
emergency services
as stipulated in this
direction.

Portable DG
(below 19 kW)

sets

Presently no specific
means of emission
control are available
in this category /
capacity range of
DG sets.

No restrictions

during the periods, |
other than |
restrictions under |
GRAP. |

| Not to be generally

| permitted  during ‘
‘ periods of |
restriction under |

| GRAP. These shall,

 however, be ‘
permitted even |
during periods |
under GRAP only |
for emergency |
services as
stipulated in this

| direction. |
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*Standards for stack emissions for 800 kW and above capacity DG sets

S.No Parameter Emission Standards
i PM (at 15% O3) 50 mg / Nm3
ii. NOx (at 15% O3) 650 mg / Nm3
iii. |CO (at 15% Oa) 100 mg / Nm3 )
iv. Minimum DG Stack |30 meters OR minimum 6 meters above
height the height of the building where DG set is

installed, whichever is higher.

For example, if the building height where
such DG set is installed is 20 meters,
minimum stack height for DG set should
be 30 meters from ground level;

While, if the building height itself is 27
meters, the minimum stack height for the
DG set should be 33 meters from the
ground level.

The regulated schedule for operation of DG sets issued vide Direction No.
73 dated 02.06.2023 comes to effect from 01.10.2023. The revised schedule
as above further eases out the means of implementation and addresses
practical difficulties and techno-commercial concerns of various
stakeholders and thus the revised schedule for regulation of DG sets would
be in force in the entire NCR w.e.f. 01.10.2023.

Notwithstanding the revised schedule as above, in the interest of not
disrupting emergency services and permitting sufficient time for adopting
the stipulated emission control mechanism in such existing DG Sets, the
Commission, hereby, as a one-time exception, permits DG Sets for all
capacity ranges (which have still not been equipped with emission control
devices / systems as per the above noted schedule), to be run only for
emergency services in the NCR as listed below, even under periods of
restrictions under the GRAP, only up to 31.12.2023 and strictly subject

to adherence to the above noted schedule / measures for emission control
thereafter:

(i) Elevators / Escalators / Travelators etc. in various
installations; Commercial entities / residential societies shall,

however, ensure that operation of DG sets and supply

Und
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therefrom is purely limited to operation of elevators |/
escalators / travelators etc. and not for any other activities of
commercial entities / residential societies.

(i) Medical Services (Hospital/Nursing Home/Health care
facilities) including units involved in manufacturing of life
saving medical equipment/devices, drugs and medicines.

(i) Railway Services / Railway Stations.

(ivy  Metro Rail Corporation & MRTS Services, including trains and
stations.

(v) Airports and Inter-State Bus Terminals (ISBTs).

(vij Sewage Treatment Plants.

(viij Water pumping Stations.

(viii) Projects related to national security, defence & of national
importance.
(ix) Telecommunications and IT/ data services.

It is further reiterated that appropriate emission control mechanism
shall be put in place on or before 31.12.2023, in respect of DG sets being
used in above listed emergency services, to avoid action under the relevant

provisions of laws / rules / regulations / directions etc., thereafter.

NCR State PCBs/ DPCC shall ensure compliance of above noted

directions and regularly monitor the field level implementation.

— el
(Arvind Nautiyal)
Member- Secretary
To
1. The Chief Secretary, Government of NCT of Delhi
2. The Chief Secretary, Government of Haryana
3. The Chief Secretary, Government of Rajasthan
4. The Chief Secretary, Government of Uttar Pradesh

Copy to:

Chairman, DPCC
Chairman; HSPCB
Chairman, RSPCB
Chairman, UPPCB
Chairman, CPCB. r
The Chairperson and all Members, CAQM.

QUh W
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PO ILOTEVRT STSCET ST e
Commission for Alr Quality fMianagernant in
ational Capital Region and
Hcdjocining Areas

O
T AQM

Dated: 22.02.2024

Subject: Amendments to Direction No. 76 dated 29.09.2023- Regulated
use of DG Sets-reg

Pursuant to a comprehensive review and in supersession of all extant
dircctions / orders / guidelines on the regulations for DG sets, Direction No.
76 dated 29.09.2023 was issucd by the Commission under section 12 of the
Commission for Air Quality Management in NCR & Adjoining Area, Act, 2021,
directing for adoption of the Schedule for regulated operations of DG sets (only
as a backup against regular power supply failurcs) across all sectors in NCR
including Industrial, Commercial, Residential and Office cstablishments ¢tc.

2. As certified Retrofitted Emission Control Devices (REECD) are now also
available for 61 to 125 KW capacity range of DG sets, Sr. No 4 & 5 in said
Direction No. 76 dated 29.09.2023 are hercby amcnded as under:

s, |DG  set Ca.pacitj} rahéc as | DG Set Capacity “rang—é” as

No. mentioned in Direction No. 76 | amended now |
4 1125 KW to less than 800 KW | 61 KW to less than 800 KW |
5. |19 KW to less than 125 KW ' "19KW to less than 61 KW |

3. All other stipulations under the Direction No 76 dated 29.09.2023 will
remain unaltered. )

( Arvind Ng
To, -

1. The Chief Secrctary, Government of NCT of Delhi
2. The Chief Secretary, Government of Haryana

3. The Chief Secretary, Government of Rajasthan

4. The Chief Secrctary, Government of Uttar Pradesh

Copy to:

1. Chairman, DPCC

2. Chairman, HSPCB

3. Chairman, RSPCB

4. Chairman, UPPCB

5. Chairman, CPCB. r
6. The Chairperson and all Members, CAQM ; /

( /\W
Mem ecretary

17 & e, SiTeR SR wa (g, A4, R, efawera A, 7% foeeht-110001
QMW 011-23701213, § A4 : cagm-ncr@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in
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ey vrerert<fY @ gty TSawaereft abe { %ﬁ.
FIYRY TEOTEEETY SrEferA HITIOTST

Commission for Alr Quality NVMianagermant in
: MNational Capirtal Region and J@»m@{‘
:a::rﬁ'zr :‘r‘:ﬁ Adlioining Arcas ' | o V‘é}\‘
F. No. 1]016/01/ 2022 (,AQM Vol HI HSS'DT Dated: 11.12.2024

Subject: Amendment to Direction No. 76 dated 29.09.2023- Regulated
use of DG Sets-reg

Direction No. 76 dated 29.09.2023 was issucd by the Commission
under scction 12 of the Commission for Air Quality Management in NCR &
Adjoining Area, Act, 2021, dircctling for adoption of the Schedule for regulated
opcrations of DG sets (only as a backup against regular power supply failurcs)
across all scctors in NCR,including Industrial, Commecrcial, Residential and
Office establishments etc.

2. Owing to availability of ccrtified ECDDs now also for DG sets upto 41 kW
capacity, as against only up to 61 kW capacity and higher earlicr, the schedule
for emission control from DG sets Sr. No 4 & 5 in said Direction No. 76 as
amecnded on 22.02.2024, is hereby further partially amended as under:

| Sr.No. [ DG set Capacity rangec as DG Sct Capacity range -as

| amended on 22.02.2024 'amended now
4. |61 KW to less than 800 KW !_ 41 KW to less than 800 KW l
| 5. |19 KWtolessthan61 KW | 19 KW to less than 41 KW |

3. All other stipulations under the Dircction No 76 dated 29.09.2023 will
remain unaltered

( Arvind Nautiyal)

To,
1. The Chief Secrctary, Government of NCT of Delhi
2. The Chief Secrctary, Government of [laryana
3. The Chief Secrctary, Government of Rajasthan
4. The Chief Secrctary, Government of Uttar Pradesh
Copy to

1. Chairman, DPCC

2. Chairman, HSPCB

3. Chairman, RSPCB

4. Chairman, UPPCRB

5. Chairman, CPCB.

6. The Chairperson and all Members, CAQM

17 & #ifSr, et sk Ha (ug. A3\, faf&gm), efereTa nnf, 48 fredt 110001
QI 1 011-23701213, § -Bd : cagm-ner@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in '
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EREPES 5. However, before proceeding further in the matter, we find it appropriate to grant one more opportunity
or concerned authorities and direct the above Joint Committee to submit the report as directed by order dated
29.07.2022 within two weeks failing which Member Secretary, UPPCB and District Magistrate, Ghaziabad shall
appear in person on the next date.....”
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aRaiorT B0 gHosRo Moy Raeres wofdo, @ Ho—1048f0, 10490, 1058f%0, 1069f%0,984,985 T 98610,
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TRRTEE & T9—uF fai—17.122024 B T ¥ 7o A0 B e I B | v w@f b
s ® @ T ERgf e B

1. Project must ensure installation of duel fuel kit (70% PNG + 30% HSD) or retrofitted emission control
device in compliance of direction no. 76 issued by Commission for Air Quality Management in NCR
and Adjoining Areas regarding regulation of DG sets.

2. Project Proponent should obtain Consent to Operater from UPPCB under the Water (Prevention and
Control) Act, 1974 and Air(Prevention and Control) Act, 1931.

3. Environmental Compensation should be imposed against Project Proponent for non-compliance of
direction no. 76 as per “Standard Schedule for Environmental Compensation Charges in closure
direction issued by the Commission”

SRIE FH § ad P @ uF feAie-16.12.2024 ER R@ANHT B Afew W@ o
qRae g1 ATy fi6—08.01.2025 T 500 %0d10%0 T 250 FodOY0 & B FeA 02 S
Fe W g T fobe A I Y 9 @1 s e g |

SRR Gg9 AR g B T Rl B e IRa @ e sfRifd & o arh
wmvﬁuaﬁgﬁaﬁmﬁwwér—

(ii) Violation of Direction/Regulations on DG sets

Rate of EC charges for each DG sets for each day of violation-

Rs. 7,500/day for DG sets between 20-125 KW capacity

Rs. 15,000/day for DG sets >125 KW capacity but <800 KW capacity
Rs. 25,000/day for DG sets of 800 KW or higher capacity

s
~ ¢ o(\/\/ G 2

FHodo—128, fefa @ve TC-12V, Vibhuti Khand,
) AR, FEIH—226010 Gomti Nagar, Lucknow-226010
. 2720831, 2720828, 2720691, 2720681 Phone : 2720831, 2720828, 2720691, 2720681

¢-# : info@uppcb.com E-mail : info@uppcb.com



Note: For Violation of observed during the periods of restriction imposed under GRAP of EC shall be
doubled
EC = N x (30000) + N x (60000)
= 137x30000 =41x60000
=41,10,000+24,60,000
= 65,70,000/-
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Commission for Air Quality Management in :,%‘%‘;;g&g

.
Mational Capital Region and ”?‘jwa
AR I

?'::‘U‘ 5 Adjoining Areas nAQM
F. No. 18015/01/2022-MERD-V01—IV/lf&‘hﬁé%" Date: 1st January, 2025
ORDER

Sub: Standard Schedule for Environmental Compensation (EC) Charges
in Closure Directions/Sealing orders issued by the Commission

Environmental Compensation (EC) Charges are levied by concerned
Pollution Control Boards/Committee on polluting units in Delhi NCR where
Closure Directions are issued by the Commission for gross violations of extant

Rules, Directions, Orders, Guidelines, etc.

Hon’ble NGT vide its order dated 28.08.2019 in OA No. 593 of 2017
directed, inter-alia, to adhere to EC charges contained in the said order for
violations in Industrial units and construction activities, amongst others,

during the periods under Graded Response Action Plan (GRAP).

The Commission had issued a comprehensive standard schedule vide
letter dated 06.02.2024 towards state-wise & sector-wise uniformity in
imposition of EC charges across entire NCR for violation(s) observed in
Industrial -sector, Diesel Generator (DG) Sets and Construction & Demolition
projects/activities, pursuant to inspections by the flying squads deputed by

the Commission.

Taking note of the Hon’ble NGT’s directives as above, the Commission
deliberated the matter in its meeting held on 27.12.2024 and approved a
revised standard schedule for Industrial sector, Diesel Generator (DG) Sets
and Construction & Demolition projects/activities where Closure Direction of
the Commission is issued for gross violation(s) of extant Rules, Directions,
Orders, Guidelines, etc. The comprehensive standard schedule of EC charges,

as approved by the Commission, is annexed.

The NCR State Pollution Control Boards/ Delhi Pollution Control
Committee shall henceforth take cognizance of the annexed Standard

Schedule while imposing EC in cases where Closure Directions, show cause
r

W .......... 2

17 & 77, SaTeR @R (Tg. .3, fafm), efawery arf, 7w -110001
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
IUTY/ TelS811-23701213, S35-H9F E-mailStagm-ncr@gov.in
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notices and related orders have been issued by the Commission. In case there
are other agencies also empowered/authorized to levy EC in case of violations
observed/Closure Directions issued by the Commission, they may also be
appropriately directed to follow the Standard Schedule annexed with this

order.

This schedule shall be applicable for closure directions, show cause

notices and related orders issued henceforth.

Encl: As above .2@!
(Arvind/Naufiyal)
Mem Secretary
To,
Member Secretary, Delhi Pollution Control Committee
Member Secretary, Haryana State Pollution Control Board
Member Secretary, Rajasthan State Pollution Control Board
Member Secretary, Uttar Pradesh Pollution Control Board
Chairperson, New Delhi Municipal Corporation
Commissioner, Municipal Corporation of Delhi
CEO, Delhi Cantonment Board, New Delhi
CEO, NOIDA
CEO, Greater NOIDA
.CEO, Yamuna Expressway Industrial Development Authority (YEIDA)
.Chairman, Ghaziabad Development Authority
.CEO, FMDA, Faridabad
.CEO GMDA, Gurugram

. Director, Town and Country Planning Agency, Haryana

e N A S

e
N~ O
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Copy for information & necessary action to:

i. Principal Secretary, Environment & Forest, Delhi
ii. Additional Chief Secretary, Environment, Forest & Wildlife Department,
Haryana
iii. Principal Secretary, Environment Department, Rajasthan
iv. Additional Chief Secretary, Environment, Forest & Climate Changs:,
Uttar Pradesh .
v. Chairman, Haryana State Pollution Control Board
vi. Chairman, Rajasthan State Pollution Control Board
vii. Chairman, Uttar Pradesh Pollution Control Board
viii. Chairman, Delhi Pollution Control Committee

17 9 19fra, sratey muR e (g9, .. fafgw), eiaweta anf, 7$fam-110001

17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
gTuTy/ TeR§11-23701213, $3-0¢ E-mail§xagm-ncr@gov.in
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Annexure to Order no. F. No. 18015/01/2022-MERD-Vol-IV dated 01.01.2025

Standard Schedule for EC Charges in Closure Directions issued by CAQM

(I) Industrial Sector

1. Industries operating without or with an invalid CTE / CTO
(Applicable to Red, Orange and Green category of industries)

Standard Formula for imposition of EC
Environment Compensation (EC) = P x N x R x S x LF where;

PI — Pollution Index of the Sector

N - No. of Days of violation (since the day the unit has been established to
be in violation till the date of closure of operations)

R - A Factor in Rs. — (Rs. 300 for this Category of violations)

S - Factor for Scale of Operation

LF - Location Factor for the industry

2. Industries operating with unapproved fuels
{Applicable only to Red and Orange category of industries)

Standard Formula for imposition of EC
Environment Compensation (EC) = Pl x N x R x S x LF where;

PI - Pollution Index of the Sector

N - No. of Days of violation (since the day the unit has been established to
be in violation, till the date of closure of operations)

R - A Factor in Rs. — (Rs. 300 for this Category of violations)

S - Factor for Scale of Operation

LF - Location Factor for the industry

3. Industries operating with inadequate / ineffective pollution control
measures and / or not adhering to prescribed emission standards for the
particular process / industrial application

(Applicable only to Red and Orange category of industries)

Standard Formula for imposition of EC
Environment Compensation (EC) = Pl x N x R x S x LF where;

PI - Pollution Index of the Sector

N - No. of Days of violation (since the day the unit has been established to
be in violation, till the date of closure of operations)

R - A Factor in Rs. — (Rs. 250 for this Category of violations)

S — Factor for Scale of Operation

LF — Location Factor for the industry

4. Any other violation of Directions of CAQM / conditions of CTO etc.
{Applicable only to Red and Orange category of industries)

Standard Formula for imposition of EC

Environment Compensation (EC) =PIx Nx R x S XPLF where;

PI - Pollution Index of the Sector QM

_— Page 1 of 3
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Annexure to Order no. F. No. 18015/01/2022-MERD-Vol-1V dated 01.01.2025

N - No. of Days of violation (since the day the unit has been established to
be in violation, till the date of closure of operations)

R — A Factor in Rs. — (Rs. 100 for this Category of violations)

S ~ Factor for Scale of Operation

LF — Location Factor for the industry

(II) Violations of Direction / Regulations on DG sets
Rate of EC charges for each DG set for each day of violation

Rs. 7,500 for DG Sets between 20 - 125 kW capacity
Rs. 15,000 for DG Sets > 125 kW but < 800 kW capacity
Rs. 25,000 for DG Sets of 800 kW or higher capacity

Total EC applicable per DG set: Rate for each day x N
{N — No. of Days of violation}

(III) Construction & Demolition Projects / activities

1.

Non-registratidn on the web-portal of the concerned SPCB / DPCC
Rs. 1,20,000 for projects with total area construction < 20,000 sq. mtr.
Rs. 2,40,000 for projects with total area construction > 20,000 sq. mtr.

. Self-audit reports not uploaded on the web portal and / or video fencing of

the project boundary not being carried out (only if project is registered on
web portal)

Rs. 20,000 for projects with total area construction < 20,000 sq. mtr.

Rs. 40,000 for projects with total area construction > 20,000 sq. mtr.

. Non-deployment of prescribed no. of anti-smog guns

Rs. 7,500 per day for each anti-smog gun not deployed at the site x N

{N — No. of Days of violation (since the day the unit has been established to
be in violation, till the date of closure of activities)}

Ineffective dust mitigation measures (with respect to provision of wind
brakers / dust screens / covering of construction materials and debris etc.)

Rs. 7,500 per day for plot area < 500 sq. mtr. x N
Rs. 15,000 per day for plot area = 500 & upto 20,000 sq. mtr. x N
Rs. 30,000 per day for plot area > 20,000 sq. mtr. x N

{N — No. of Days of violation (since the day the unit has been established to
be in violation, till the date of closure of activities)}

. Transportation of materials / C&D waste in uncovered vehicles

Rs. 7,500 for each vehicle on each such occasion

r

;" Page 2 of 3
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Annexure to Order no. F. No. 18015/01/2022-MERD-Vol-1V dated 01.01.2025

. The above noted standard schedule for EC rates would be applicable on

all such occasions, other than periods under the Graded Response
Action Plan (GRAP).

. For violations observed during the periods of restrictions imposed

under GRAP, the rates for EC shall be doubled, (except for cases under
‘C’ below).

. For violations observed during the periods of restrictions imposed

under GRAP in respect of Industrial sector and; Construction sites
having plot area more than 20,000 Sqm, the EC charges to be levied as
stipulated in Hon’ble NGT’s order dated 28.08.2019 in OA
No.593/2017. For violations observed in construction sites having plot
area equal to or less than 20,000 Sqm during the periods under GRAP,
rates for EC shall be applicable as per ‘B’ above.

The EC charges to be levied in case of repeated gross violations by an
entity, whereby a closure direction has been issued more than once by
the Commission, shall also be doubled in such cases, if the repeat
violation is during the periods other than GRAP. If the repeat violation
is observed during the period under GRAP, the EC shall be applicable as
per ‘B’ or ‘C’ above, as may be the case.
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miTaTEg W e 2

090 uguer g 9 @& A fRE 20.01.2025 FRT AWH THOSMRO
ey Raee® o oo @EnfFeR RiA—2), Tor R TaRiee, mivmameTe & fieg
e ds o R T 8-

1. Project must ensure installation of dual fuel kit (70% PNG + 30% HSD) or Retro
Fitted Emission Control Device (RECD) in compliance of direction No-76 issued
by Commission for Air Quality Management in NCR and Adjoining Areas
regarding regulation of DG sets.

2. Project proponent should obtain consent to operate from UPPCB under the

‘Water (Prevention Control of Pollution) Act. 1974 and Air (Prevention Control
of Pollution} Act. 1981.

3. Environmental Compensation (EC}) should be imposed against project
proponent for non-compliance of direction No-76 as per “Standard Schedule

for Environmental Compensation (EC) Charges in Closure Directions issued by
the Commission”
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M.R. PROVIEW REALTECH PVT. LTD.

Office: The Great Northern Bazaar, NH-58, Raj Nagar Extension
Opp. Ajnara Grace, Ghaziabad, Uttar Pradesh-201017
Tel.: +91 120 4345530 « E-mail: info@mrproviewgroup.com
Visit us at: www.mrproviewgroup.com
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(©energeia

Project Completion Report Date: 24 February 2025
Dear Sir,

We are pleased to inform you that Energeia Microgrid Private Limited has successfully completed the Installation of
Energeia Dual Fuel Systems on 1x500 KVA and 1x250 KVA within your plant on 24.02.2025. Our team has

conducted a thorough assessment of the installation to ensure that it is fully functional and meets all the necessary
standards.

Name of Client: M.R. Proview Realtech Pvt Ltd. (Officer city 2, Ghaziabad)
Purchase Order Number: RG- 2528, Date 09-01 -2025

Nature of Service: Energeia Dual Fuel Kit

Description of the Project: Installation of Dual Fuel System

We are confident that the completion of this project will have a significantimpact on reducing your operating costs,
improving the health of your machines, and the overall energy efficiency of your unit. At Energeia, we are ‘committed
- to providing innovative solutions to our clients that are sustainable and cost-effective.

We would like to thank you for choosing Energeia as your partner for this project. We appreciate your business and
look forward to serving you in the future.

Sincerely, \6‘“%3
For ENE {

Anklt Sriv.

Proje

aneser Authorised Signatory

REGISTERED ADDRESS: C-124, FF, Defence Colony, New Delhi 110024
EMAIL: accounts@energeiain TEL: +91 9896429300 WEB: www.energeia.in
CIN: U40107DL2018PTC337372 GST: 06AAFCE1379L1ZE | O7AAFCEL379L1ZC
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m Regional Office, U.P. Pollution Control Board, Ghaziabad
Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
iﬁ‘f m;m 1 RERL. /ri=5k5/ 2025 e 22lad200¢
T #,

A& GYTaROT JIRH (Feai—1),

Jovo Uy A= 918,
TGS |

Rvg: Al gAoeR0 Wiy Ruees w0 o, wEwr wwr 1048f0, 1049f0,
1059f0, 10600, 984, 985 T 986fN0, UM TR, SRR YW,
RN & fAeg a1 Ty §RT o SR qawe Afew s 29,
01.2025 & T ¥ |

H8Iey,

FET SWRE e 9% J=ed, a9dd P UF 98
TT—23392 / di—1 / H10—1054 / GAT0&IfA0—FT1090710 /2025 fAHid 20.01.2025 <l
ot TE0 B B de pe, e AemE Q4 uRaeEn @ fawg e %o
65,70,000 /—a TiaRoia &fglt aftRIfte 5 oM & W § SR wansl
Aiftw IR fosar T | SF B SweH # YT uRAST gRT Aftd gfieei
fei® 25.022025 O 9IS YE&OH, WS B GEING ¥ T4 59 HIACR @I
gIfea |, & Bramfy Her ¥ awpd § uRae Wi &1 AR 39 erfed
3 utgpa e gRr fRAid 27.022025 & fvar an)| g teror amen
™ B

SWRIFT a2l Td uRAT & uRiswr A% 25.02.2025 &1 gierd W
g uRAeTT # fawg BRor qaRll Aifew ¥ afitfa Rwieex aafyr &g g w0
65,70,000/~ I WUy afoyfd kT 51 sm gd i ewer el
Hifew fasies 20012025 @ FaRa f5d oM & wwgfy afka emenm e
el Td i amavged HIIATE ¥ wre} Ufa @ o <@ 5|
HATDH IURIRITAR |

e o)
CEIRISIEEYN

[

gy FIafey : ATOTOTRI0—2, VaeI—16, IYENT, MAEE—201012 BIF—-0120-4160108
qEed - TC-12V, A @ve, T TR, @@+ S 226010

Anshuf_A2024



175

=t woaroe Mo Raee® uw fo, @wRT wwr 1048fio, 10400, 105970,
10600, 984, 985 T 986fAD, UM TR, YEIFR Tawee™, MREEE & feg

AE THEE R W BRO IR ACH A 20012025 B W WS
frderor e |

SWRIga aftfa wRae & ieg I< goeE, a9s B Ul we
TH—23392 / -1 / A10—1054 / TafoeIfio—Hio900 /2025 &I 29.01.2025 &
AETH W F[A TO 65,70,000 /) FHfaRNY it ARG f5d o @ awey
H RO qamEil Afew WM fhar T ¥ S99 B S H UREId uRAe
1 T ufiswr fRATe 25.02.2025 O 9IS JaTer, @S B RN § T
9 FRIER P TOIBd 8, 3 BRWRT Fa 4 B |

TeEd ¥ uREeT wrd o1 e seiewerd g f&Sie 27.02.2025 @Y
A e oo, TR A suRefy & far T Plewr & @ g T B
aREeTT ¥ gd & wnfa ger 02 Soshio Vew T B 500 DOGOTO T 250
FH0d0Y0 W AR sga ®a fHe (7o wfera dogsosiio @ 30 wfderd
Siotel) B W R ol T B | Fritay sfeE R oRae gRT WSy 4
e ol U9 aig U<l fhY W T oM WSA e e 27.02.2025 T
fosa T 8, @ b adAr A fEReE ¥

. SR adl @ aRaeE @ SR e 25022025 B gieTa vEm@
) AT & ivg sRu gaei Aty ¥ aftfa Reweer sl 3y B wo
65,70,000/— ¥ uygiaoig afigft R R oM w@ frfa sRor wamsi
Hifew e 20012025 B FreaRa B3 wm & gl wRa amen sms
el Td i JTaTas HEAE 8y WA YRGY B

(ereger )
RIS JATAROT AT

Anshul_A2024



176 ANNEXURE A-9

v S} g_ ¥ g A qrs :{3’/* LiFE

NS@E  UTTAR PRADESH POLLUTION CONTROL BOARD N2
RS2

REICY /jé/?ﬁ 27 .. /81 /¥0-1054 / U080 / 2025 W%%*??;
¥

A0 THosRo Wiy Rueres wofio,
WERT F0~-1048fY0, 10400, 1059f%0,1065f%0,984,985 7 986f0,
Y~ AR Taee,

I e U3UEE30

fasm: A0 yHoaRO Ruee® wiofNo, @wRT io—1048f0,1049f0, 1059f%0,1065f%0,984,985 3
98610, ITH—TXTR, VEFIR (aHe s, MRmEe @ fiwg Wkl aRv qaien Afew R
20.01.2025 ) gfe @ dwer ¥ |

LHCS

M T e afFRe, 7 R § Afid Twoto Fo—142,/2024 30T0 Fo—-485 /2022
Sheshan Tyagi Vs State of UP ¥ WIRd M f3i® 25.11.2024 B urer § fod YT g g
RAIB 16.122024 FY TG YU ST RGNS B wgw o far wan wen wgw P
e Rrenfier, MRRETT @ A9 T3 RAiP 17.12.2024 B ARW & W0 AR B W IRT B
T | g AR B ame ¥ o T Wy e &

1. Projectg must ensure installation of duel fuel kit (70% PNG + 30% HSD) or retrofitted emission control
device in compliance of direction no. 76 issued by Commission for Air Quality Management in NCR and
Adjoining Areas regarding regulation of DG sets.

2. Project Proponent should obtain Consent to Operate from UPPCB under the Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981.

3. Environmental Compensation should be imposed against Project Proponent for non-compliance of
direction no. 76 as per "Standard Schedule for Environmental Compensation Charges in closure direction
issued by the Commission.
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AH-128, Ry wve, T.C.-12V., Vibhuti Khand,
Ml PR, F@TH-226010 Gomti Nagar, Lucknow-226010
{-Aa-info@uppcb.com E-mail: info@uppcb.com
- www.uppcb.up.gov.in Web Site: www.uppcb.up.gov.in
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